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Re-examination of Natipnaligation of
Coal Industry

980. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of ENERGY
AND IRRIGATION AND COAL  be
pleased to state:

(a) whether Government have con-
sidered the request of the Federation
of Indian Chamberg of Commerce and
Industry to re-examine the results of
nationalisation of coal; and

(b) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The Federations of Indian Chambers
of Commerce and Industry at jts An-
mual Session held in May, 1980, had
adopted a resolution to the effect that
results of coal pationalisation should
be re-examined and contracts for
coa mining should be given to pri-
vate parties on a long term basis,
Government have considereq the mat-
ter and do not propose to give any
coal mining contracts to the private
parties,

Shortage of Aluminium Wires used
for Electricity

981. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of ENERGY
AND COAL be pleased to state:

(a) jwhether thdre is shortage of
aluminium wire in the country which
is used to extend electricity to towns
and villages; and

(b) if so, the action taken by Gov-
ernment to bring aluminium wire?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There is
shortage of E. C, Grade aluminium
which is used mainly for manufacture
of conductors and cables used in
Transmission and Distribution.

(b) Steps are being taken to im-
port EC. Grade aluminium to meet
the gap between supply and demand
of the metal,
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Annual Increments beyond Efficiency
Bar to Employees of Ganga Basin
Water Resources Organisation

983. SHRI CHANDRAPAL SHAI-
LANI: Will the Minister of IRRIGA-~
TION be pleased to state:

(a) the number of employees ©of
the GBWRO (Ganga Basin Water
Resources Organisation) who have
not been granteq their annual incre-
‘ments beyond the Efficiency Bar;

(b) how long ago did the incre-
ments fal] due;

(¢) what are the reasons for the
delay; and

(d) how long is it likely to take to
finalise their cases?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) 19,

(b) A statement is placed on the
Table of the House.

(c) The delay was due to the need
to collect particulars of the emplo-
yees from their records maintained at
various offices of the GBWRO spread
over the Ganga Basin for considera-
tion by the Departmental Promotion
Committee and the merger of the
technical posts of the GBWRO with
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those of the Central Water Commis-
sion from November, 1878,

(d) The Departmental Promotion
Committee at its meeting on 5th May
1980, approved of the grant of incre-
ments after Efficiency Bar in respect
of 7 non-technical personnel, Orders
will be issued shortly, The cases of
the remaining 12 technical personnel
are being processed.

Statement

Statement :homiagé}c dates Qfﬁz:rmal i:wmmmt}_
dus ; in respect o
Aa Mmdewﬁﬂ:ﬂoof GBWRO

Datc No. of

employees
Technical Group ‘C’ 1-4-78 1
1-7-78 1
1-10-78 [
1-1-79 1
1-2-70 2
1-4-79 1
1-7-749 2
1-8-79 1
1-9-79 '
1-10-79 1
ToraL | 12
MinisterialGroup ‘C’ 1-7-79 N _“T
Group ‘D’ . . 1-6-79 T_F—ld
1-1-80 5
TorAL o 6
GraND TotaL ___u_;g#

Examiuation of Film Censorship

984, DR. VASANT KUMAR PAN-
DIT: Wil thg Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government have com-
pleted the examination of Film

Written Answers 86

Censorship and the working of the
Filmg Division; -

(b) whether Government are aware
of the statement made by the Chair-
man of the Central Board of Film
Censors at Madras on or about 20th
March, 1980, that the Film Producers
could submit Film Script, lyrics etc, of
pre-censorship;

(c) if so, Whether the decision
would be binding on the Regional
Film Censor Officer; and

(d) whether the guidelines on
censorship would be relaxed on Inter-
national Standards for fillms meant for
export markets only?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
RAMDULAR] SINHA): (a) Govern-
ment are re-examining all issues con-
nected with film censorship, Govern-
ment will take a suitable  decision
after this examination is complete,

Government havg already  wound
up the Working Group on Films Di-
vision with effect from 15-2-1980, be-
cause there is no need to delink
Filmg Division from the Government.

(b) and (c¢). In meetings of the
Chairman, Board of Film Censors,
with the associations of film produ-
cers, this matber has come up for
discussion. Whenever a producer has
approached the Board for a pre-pro-
duction advice on the script, the
Board has been advising him on an
informal basis, This is only in the
natuna of a general guidance and is
in no way binding on any party.

(d) All films produced for exhibi-
tion are required to be censored in
accordance with the provisions of the
Cinematograph Act, 1952 and the
guidelines jssueq thereunder. Only
censored films are allowed for export.
There are no separate guidelines for
films meant for export abroad.





